CHAPTER XVL

OF ENQUIRIES AND TRIALS BEFORE THE SUBORDINATE
MAGISTRATES.

273. Criminal cases broughf before the Magistrate of
the District or a Magistrate in charge of a division of a
District, either on complaint preferred directly to such Magis-
- trate or on the rgport of a Police,Officer, may be referred by
such Magistrate to any Magistrate subordinate to him. The
reference shall be for enquiry or for trial if the effence bhe
triable by such Subordinate Magistrate, or with a view to
commitment to the Court of Session if Yuch Magistrate is
competent to comygit to the Court of Session, or with a view
to commitment to the Supreme Court of Judicature if such
Subordinate Magistrate is- competent to .commit to such
Supreme Court. Provided that nothing in this Seetion shall
prevent any Subordinate Magistrate from entertaining, either
on complaint preferred directly to such Magistrate or on
the report of a Police Officer (in cases in which the Subordi-
nate Magistrateis authorized to receive such report), any
case that guch Magistrate is, by any law for the time being
in force, competent to entertain.

A74. When a criminal case is referred. under this
Chapter to a Subordinate Magistrate, the order of reference,
if the case has been brought forward on the report of a Police
Officer, shall be recorded on such report, and all processes
issued for causing the attendance of the accused person or
the witnesses, shall direct them to attend before such Court.
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275. In the cnqﬁiry into or trial of cases under this
Chapter, the Subordinate Magistrates shall be guided by the
rules prescribed for the guidance of the Magistrate of the
District in similar cases ; and Police Officers and others shall
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cases in like manner as if such orders or processes had been
issued by the Magistrate of the District.

276. If, in the course of a trial before a Subordinate
Magistrate, the evidence shall appear to him to warrant a
presumption that the accused person has been guilty of an
offence which such Magistrate is not competent to try, or for
which he is not competent to commit the accused person for
trial before the Court of Session, he shall stay proceedings
and shall submit the case to the Magistrate to whom he is
subordinate. The Magistrate to whom the case is submitted
shall either try the case himself or refer it to any Officer
subordinate to him having Jurisdiction, or he may commit
the accused person for trial before the Court of Session. In
any such ecase, such Magistrate or other Officer as aforesaid
shall examine the parties and witnesses, and shall proceed in
all respects as if no proceedings had been held in any other
Court. - #

277. If in any case tried by a Subordinate Magistrate
having jurisdiction in which the accused person is found
guilty, such Magistrate shall consider the offence established
against the accused person to call for a more severe punish-
ment than he is com petent to adjudge, he shall record the
finding and submit his proceedings to the Magistrate to
whom he is subordinate, and such Maglstrat.e shall Ppass such
sentence or order in the case as he may deem proper and as
shall be according to law. In any case the Magistrate to
whom the proceedings are submitted, may examine the par-
ties, and recall and examine any witness who shall already
have given evidence in the case, and he may call for or take
any further evidence.

278. Nothing in the last preceding Section shall be
held to prevent the Subordinate Magistrate in any such case
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as is therein described, if such Magistrate is empowered to
hold the preliminary inquiry into cases triable by the Court
of Session and to commit persons to take their trial before

such Court, from committing the accused person for trial

before the Court, of Session instead of finding him guilty. If

the Subopdinate Magistrate shall be of opinion that the-

accused person should be committed for trial before the
Court of Session, he shall proceed in accordance with Chap-
ter XII of this Act for conducting the preliminary enquiry

in cases triable by the Court of Session.
.
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